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(Made by the Goveinor Genirol a the 30th Mtwch, 1531.) 
. . 

. . 

P%a Act to fix the duty on salt manufeetud in, or hpbrt&d by 
land into, ceirain parts of British.India, to vary cei'snduties 
leviable upder the Indian T a r s  Act, 1894, to fix ,me$pqam 
rates of pt&bge imnder the Indian h s t  O&ce Act, 1898, to 
vary the excise duty on motoi spirit leviable ulidk the rerdbtcsr 
Spirit (Duties) Act, 1917, to. -fix rates of income-tax ad[ 
stager~tax, to vary the excise duty on kerosene leviable md&r 
the Indiadl Finance 'Act, 1922, fiwther to alrnende the Bn'd.bn 
Paper Curreincy Act, 1923, and to vary the excise. d . ~  on 
silver leviable under the Silver (Excise Duty) Act, 191. 

W H E R E A S  it ia expedient to fix t h e  duty o d  salt i a n u -  
factured in, or imported by land into, certain parts of. 

British India, tq vary certain duties leviable under the Indian 
~ .... 

04. Tarid Act., 1894, t o  fix maximum rates of pdstage under' the  
8 ,  Indian post Office Act, 1898, to vary the excise duty on motor 
7. spirit leviable under the Motor Spirit (Duties) Act, 1917, to 

fix rates of income-tax and super-tax, to vary the excise duty 
t z ,  on kerosene leviable under the Indian Finance Act, 1922, fur- 

ther to amend the Indian Paper Currency Act, 1923, and- to 
vary the excise duty on silver leviable under ihe Silver (Excise 

, 1930 ; I t  is hereby enacted as follows : - 
1. (I) This . ~ c t  ma.y be called the Indian Finance Act,' BharbUtle and 

e-t. 

( 2 ) -  I t  ext@nds to the whole of British India, . including 
British B~aluchistan and the Sonthal Pargana.~. 

2. The provisions of section 7 of the Indian Sal t  Act,- maon 0 aalt duty. 
P I ~ R B  1882, shall, in so far as  they enable the Governor Cknerzil 3 . l ~  

Council to impose by rule nlade under that section a d u t y  on . . . . .  . .. 
. . . ..; 

~ a l t  ma.nufactured in, or imported into, any part of Baitisli . . ' 

'Cndia other than Burma and Aden, be construed as if. for 
t.Ire year beginning on the 1st da.y of April, 1931, they im- 
pr~sed such duty at the rate of one rupee and four annns per 
maunc! of eighty-two and two-sevenths pounds a,voirdupois of 

ea.lt. 
1' 

.Price 2 a,nncc or 14d.l 



Indian Finance, 

salt manufactured in, or imported by land into, any suc 
part, and such duty shall, for all the purposes of the said Act, 
be deemed to haye been imposed by .rule made under that 
section. * 

&g$",~$&~ '13. The amendments specified in the First Schedule t o  
A& mrof this Act shall be made in Schedule I1 to the Indian Tariff Act, 1884. 

1894. 
a 

VIII  of 18 

Mdltlonal cwtoms '4. In addition to the duties payable under the Indian 
Tariff Act, 1894, and any other Act for the time being in force, vrrr of18 

there shall be levied and collected in every port to which that 
Act- applies additional duties on the impostation of. articles 
specified in the first and secohd columns of the Second Sche- 

&.- 

g dule a t  the rates or obtained by the method ihown against 

k them in the third column thereof. 
1 
I 

InlandPoatage 5, For the year beginning on the 1st day of April, 1931, 5 rates. 
kz the schedule contained iq the Third Schedule to this Act 
& %  shall be'insei%ed in the Indian Post Office Act, 1898, as the YIo11898, 

1 First Schedule to that Act. 
B*seduty On l6. I n  sub-section (1) of section 3 of the Motor Spirit r .motor rpldt. 4 

3 (Duties) Act, 1917, for the words " six annas " the w&%-s 11~f1~1.1, 

C " eight annas " shall be substituted. 
Income-tax and 4 

[ 6 ~ - X .  
7. (1) Income-tax for the year loeginning on the 1st day of 

rt April, 1931, shall be charged a t  the rates specified i q  Part I 
I of the Fourth Schedule. 
I. (2) The rates of super-tax for the year beginning on the 1st 
I, 
$ day of April, 1931, shall, for the purposes of section 55 of the 
k Indian Income-tax Act, 1922, be those specified in Part I1 of ~ 1 0 ~ 1 9 2 2  

' 

$ the Fourth Schedule. y 

\ (3) For  the purposes of the Fourth Schedule, " total in- 4 
come " means total income as determined, for the purposes of i 'j income-tax or super-tax, as the case may be, in  accordance 
with the provisions of the Indian Income-tax Act, 1922. xrot 1 0 ~ 2 .  

p 

4 
on IS. I n  the proviso to section 5 of the Indian Finance Act, i ke-e. 

1922, for the words " one anna and six pies " the words " two X I I O ~  1922. 
4 

d F. 
& 

annas aud three pies " shall be substituted. 
t, Amendmeat of 9. I n  sub-section (7) of section 19 .of the Indian Paper 
h %p1"0i2~~~ Currency Act, 1923, for the figures " 1931 " the figures xof l*zs .  

z. 
5 

" 1932 " shall be substituted. 
IlO. I n  

' This section came into effect on 1st March, 1931, by virtue of a 
declaration inserted in the Bilt under the Provisional Collection of 

I 
Taxes Act, 1918 (XVH of 1918). 
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mendments to be made in Schedule I2  to  the Indian Tariff 
'Act, 7894. 

[See section 3.1 

1. For Items Nos. 28 to 33 inclusive the following Items 
shall be substituted, namely :-. 

"28 Am,. beer, porter, oider and In barrels or other con- 0 -  12  
other fermented liquore. 

than 20 oz., per bottle. 
In bottles containing leas 0 1 

than 13) oz. but not less 
than 10 oz., per bottle. 

In bottles containing leea 0 
than 84 oz. but not lesa 
than 6 oz., per bottle. 

In other oontainers, per I 0 
imperial gallon. 

20 D E N A T ~ ~ ~ D  SPIRIT , . Ad v h e m  . . . 79 per oent. 

30 SPIRITS (other than denatured; 

(1) Brandy, gin, rum. whisky, Imperial gallon of the 30 0 
and other sorb of apirita ,strength of London 
not otherwise specified, proof. 
inoluding wines oontain- 

. - ing more than 42 per 
oent. of proof spirit, 

(2) Liqueurs, oordials, mix- 
tures and other prepara- 
tions oontaining spirit 
(other than druge and 
medioines)-- 

(i) entered in such a man- 1mpedt-d gallon . . 40 0 
ner a.9 to indioate that . 
the strength is not to 
be tested : 

( i i )  not so e n t d  . . Imperid gallon of the 30 0 
strength of London 
proof. 



t 
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SCHEDULE I-contd. 

- 30 

B 
& 
1 g 
k' 
F 
E 31 

5 
6 

2. Por Item No. 34 the following shall be substitutect, 
namely : - 

B P ~ I T S  (other khan denatured Rs. A. 
s p i r i t ) d .  
(a) Drugs and medioines oon- 

taining spirit- 
(<) entored in suoh a wan- Imperial galloll . . 30 0 

ner as to indioate that 
the strength is not to 
be tested : 

(ii) not so entered . . Imprial -rgallon of the 21 14 
strength of London 
proof. .r .J 

(4) Perfumed spirits . . Imperial gallon . . 48 0 

Pronided that- 
(a) the duty on any artiole 

inoluded in this Item 
shall in no oase be less 
than the duty whioh 
would be oharged if th6 
srtiole were inoluded in 
Part V of this Schedule : 

(6) where the unit of asaess- 
ment iA the imperial gal- 
lon of the strength of 
London proof, the duty 
shall be increased or re- 
duoed in proportion aa 
the strength is greater 
or less then Loudon 
proof. 

WINES, not oontainbg ' more 
than 42 per cent. of, proof 
spirit- 
(I) champagne and other Impcrial gallon . . 10 8 

sparkling wine's. 
(2) other sorts . . . Imperial g&on . . 6 0 "  

Bs. a. 

7 4 

G 12 

215 per cent. 
p t k  two 
rupeos and 
twelve an- 
nas per owti. 

25 per oant." 

3. I n  Item No. 37A, in the Note thereto, for the words 
" amount Lo be aeducted on account of duties payable on im- 
portation to determine the veal value in acco~dance with the 

provisions 

4 

ONt. . . . . 
awt. . . . . 

Ad vnlarem . . . 

Ad valorem . . . 

" 34 SUQAR, excluding confectioneq 
(see No. 124)- 
(1) Sugar, cr stsllised or soft 

23 ~ u t c z  Standard and 
above. 

(2) S~gar,  orystallised or soft 
d e ~ i o r  to 23 Dutch 
Standard but not inferior 
to 8 Dutoh Standard. 

(3) Sugar, below 8 Dutoh 
Standard and sugar 
oandy . 

(4) Molasses . . . 



. . 

f ndian Pinanoe. 

fop the words " Pour annas " in the fourth column, the  
words " Six annas " shall be substituted. 

5. I n  Part  V, the heading " SPICES " and Item No. 70 
shall be omitted. 

 hall be inserted, 

shall be insert- 

1418 . . . . 1 BETELNUTE." 

SCHEDULE 11. 
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tional duties leviabls thereom. 

[See section 4.1 

Referenoes to Part 
and No. of Itam Dwaription of s;rtiales Rate of additional 
in Sohednle U to liable to additional duty or method of 
the Indian Tariff duty. obtaining it. 

Act, 1894. 

PART 11. 

27 , . 1 m ~ ,  s m n n ,  wet or dxy . I [i per cent. mi &ern. 

n . .lmm a . . . I 15 per oent. ad "ahem. 

378 . . C X ~ ~ S T T E S  . . . Re. 1 amas 8 per thou- 
snd .  

38 . , All other sorts of Tosaaao 
manufactured. 

40 . . KEBOSENIO; a180 any other 
mineral oil inoluded in ltem 
No. 40. 

Twelve annaa per pound. 

9 pies per imperial gallon. 

408 . . M o ~ o s  s ~ n u ~  . . . 2 annas per imperid 
gallon. 

41 . . ~ ~ I N E B A L  01b 

(1) ordinarily used for the 
batching of jute or other 
fibre, a8 specified in ~ u b -  
item (1) of Item No. 41; 

(2) not ordinarily used for 
any other purpose than 
for lubrication, as speci- 
fied in sub-item (2) of 
Item No. 41 : 

(3) not ordinarily used ex- 
cept as fuel or for some 
sanitary or hygienia 
purposes, as apeoified in 
sub-item (3) of Item 
No. 41. 

RE. 2 amas 8 per ton. 

4 pies per gallon. 

2& per oent. ad v&em. 

42 . . All hm, m d  other articles 10 per cent. ad valorem. I inoluded in Item No. 42. I 
428 . . Moroa Urns, motor oyclea 10 per oent. advalorem. 

and other art ioh included 
in Item No. 428. - 

43C 



PART 11--conM. 

430 . . ~ T ~ J O I A L  SILK YARN and per cent. valorem. 
TEEBAD. 1 

74 p" centmt. ad va&rem. 
oluded in Item No. 468. 

400 . . 
ing white portland Cement). 

PART IV. 

N~~~ 6s to 04 holdve articles for the time baln(. P a  cent. aZ valorem. included in PaYt IV of the 
Seoond Sohedule. 

6 per cent. aZ *dmem: 
sive. inoluded in Part V of the 

Second Sohe$& excluding 
hemp comprieed in 

Item NO. 78. 

PART VI. 
~ 1 1  "ticlea for the time being 

10 Per cent. ad vdmem. 
included in Part Vl of the 
SeOond Schedule, e x c e p e  -- 

I (1) the following SPIOES. 
namely- 

(lardamoms, cassia, cinna- 
mon, cloves, nutmegs 
and pepper (see No* 
124.A) ; 

PART VII. 
uowoN p l p o ~ - a o o ~ ~ J I  The figures for the ratas 

inoludd in Item Noe of the rd vdorem dutiea 
1668. 1 ahaU be deemed to be 

inoreased by 6 in ewh 
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, SCHEDULE 111. 

Schedule to be inserted i n  the inzian Post Ofice Act, 1898. 

[See section 5.1 

'' THE FIRST SCHEDULE. 

P 
t INLAND POSTAGE RATES. p 

- [See section 7.1 

F Letters. 

k For a weight not exceeding two and a One anna. 
half tolas. 

g 
For every two and a half tolas, or frac- One anna. f 

L tion thereof, exceeding two and a half 
L tolas, 
r- 

Post cards. 
s iwle  . . . . . . . Half an anna. 
Reply . . . . . . . One anna. 

Book, Pattern and Sample Packets. 

For every five tolae or fraction thereof . Half an anna. ' 

Registered N e ~ ~ ~ p a p e r s .  

For a weight not exceeding eight tolas . Quarter of an anna. 
For a weight exceeding eight tolas and Half an anna. 

not exceedlng twenty tolas. 
For every twenty tolas, or fraction there- Half an anna. 

of, exceeding twenty tolas. 

Parcels. 
For a weight not exceeding tween* tolas . Two sonas. 
pol a weight exmeding twenty tolas and Four annas. 

not exceeding forty tolas. 
For e b e r ~  fp'ty tolas, or fraction there- . Four .onas." 

of, exceedlng forty tolas. 

SCHEDULE IV. 



SCHEDULE IV. 

[See section 7.1 

PART I. 

Rates of I n c o m e - $ a .  

In  the case of every individual, 
Hindu undivided family, unregis- 
tered firm and other association of 
individuals not being a registered 
firm or a compa.ny- 

Rate. 
(1) When the total income is less than N i l .  

Rs. 2,000. 
(2) When the total income is Six pies in the rupee. 

Rs. 2,000 or upwards, but is less 
than Rs. 5,000. 

(3) When the total income is Nine pies in the rupee. 
Rs. 5,000 or upwards, but is less 
than Rs. 10,000. 

(4) When the total income is One anna in the rupee. 
Rs. 10,000 or upwards, but is 
less than Rs. 15,000. 

(5) When the total income is One anna and four pies in 
Rs. 15,000 or upwards, but is less the rupee. I 

than Rs. 20,000. 
(6) When the total income is One anna and seven pies 

Rs. 20,000 or upwards, but is in the rupee. 
less .than Rs. 30,000. 

(7) When the total income is One anna and eleven pies 
Rs. 30,000 or upwards, but is in the rupee. 
less than Rs. 40,000. 

(8) When the total income is Two annas and one pie in 
Rs. 40,000 or upwards, but is the rupee. 
less than Rs. 1,00,000. 

(9) When the tota.1 income is Two annas and two pies in 
Rs. 1,00,000 or upwards. the rupee. 

Jn the case of every compapy and Two annas and two pies in 
~egistered firm, whatever its total the rupee. 
income. 

PART 11. 
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SCHEDULE IV-contd. 

Ra tes  of Super- tm.  
In respect of the excess over thirty thou- 

sand rupees of total income- 
Rate. 

(1) I n  the case of every company- 
(a) in respect of the first twent Nil. 

thousand rupees of suci 
excess. 

(b) for every rupee of the re- One anna in the rupee. 
mainder of such excess. 

(2) (a) in the case of every Hindu 
undivided family- 

(i) in respect of the first Nil. 
forty-five thousand rupees 
of such excess. 

(ii) for every rupee of the One anna and three pies 
• next twenty-five thousand in the rupee. 

rupees of such excess. 
(b) in the case of every indivi- 

dual, unregistered firm and 
other association of indivi- 
duals not being a registered 
firm or a company- 

(i) for every rupee of the Nine pies in the rupee. 
first twenty thousand 
rupees of sucli excess. 

(ii) for every rupee of the next One anna and three pies in 
fifty thousand rupees of the rupee. 
such excess. 

(c) in the case of every indivi- 
dual Hindu undivided 
famiiy, unregistered firm 
and other association of 
individuals not being a 
registered firm or a com- 
pany- 
(i) for every rupee of the 

next fifty thousand rupees 
of such excess. 

(ii) for every rupee of the 
next fifty thousand rupees 
of such excess. 

(iii) for every rupee of the 
' next fifty thousand rupees 

of such excess. 
(iv) for 'every rupee of the 

next fifty thousand rupees 
of such excess. 

(vj for every rupee of the 
next fifty thousand rupees 
of such excess. 

One anna and n i q  pies in 
the rupee. 

Two annas and three pie8 
in the* rupee. . 

Two annas and nine pies 
in the rupee. 

Three annas and three 
pies in the '  rupee. 

Three annas and nine piee 
in the rupee. 

1 
1 
1 

(vi) for every rupee of the Four annas and three pies I 

next fifty thousand rupeea in the rupee. I 

of such excess. 

(vii) for 




